
IN THE COURT OF THE SESSIONS JUDGE  ::::::::::::  BONGAIGAON

                                            

                                              Sessions Case No. 113(BGN)/2014
                U/S 304(B) IPC

    (Arising out of G.R. Case No. 497/2014)

                                                State of Assam                                  

                                                           Vs. 

Ratan Barman  ........Accused.

PRESENT : Smt. I. Barman,
                     Sessions Judge,
                     Bongaigaon.

ADVOCATES APPEARED :  
    
For the State : Sri A.K. Nath, Public Prosecutor

For the accused : Sri P. Baidya, Advocate       
                    

Date of Argument :-  29.08.15, 14.09.15.

Date of Judgment :-  18.09.15.

     JUDGMENT  AND  ORDER

1.               This  prosecution  story,  in  a  nutshell,  is  that  Sri.  Balen  Baruah 

lodged an F.I.R on 13-6-14 before the I/C, North Bongaigaon Patrol Post stating 

inter-alia that his sister Rashmi Barua got married with accused Ratan Barman 

about  2 years back.  Since after the marriage they have been residing at  the 

house of the accused at Popragaon under Bongaigaon P.S. It is alleged that since 

after  the  marriage  accused  Ratan  Barman  demanded  Rs.  50,000/-  from  the 

parents of the deceased and used to torture her both physically and mentally 

demanding dowry. However the deceased tolerated the torture meted to her and 

during  this  period,  out  of  their  wedlock a  male  child  was  born  who was  4 
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months old at the time of filing the F.I.R. It is further alleged that lastly on 12-6-

14 at midnight, accused brutally tortured Rashmi Barua and pouring kerosene 

oil set her fire to which she succumbed to death at 2:30 P.M on her way to FAA 

Medical College Hospital, Barpeta from Bongaigaon Civil Hospital. 

      

2.             On receipt of the FIR, I/C, North Bongaigaon P.P made the GDE 

No. 313 dtd. 13-6-14 and forwarded the F.I.R to the O/C, Bongaigaon P.S and 

entrusted ASI Ganesh Sarkar to investigate the case. On the basis of the said 

F.I.R, O/C, Bongaigaon P.S registered the case being Bongaigaon P.S. Case No. 

337/14 U/S 304(B) IPC and entrusted S.I. Debajit Sarma for investigation of the 

case.

3. During course of investigation, the investigating officer visited the 

place of occurrence, examined the witnesses, took steps for conducting inquest 

on the dead body, sent the dead body for Post Mortem Examination, arrested the 

accused and on completion of investigation, having found materials, submitted 

charge  sheet  against  the  accused Ratan  Barman  of  committing  offence  U/S 

304(B) IPC.

4. On  appearance  of  the  accused,  furnishing  the  copies  of  the 

statements of the witnesses and relevant documents as prescribed U/S 207 Cr. 

P.C., the Ld. Addl. C.J.M, Bongaigaon vide order dtd. 29-8-14 committed the 

case to the court of Session, Bongaigaon, being the offence U/S 304 (B) IPC 

exclusively triable by the Court of Session.

5. My Ld. predecessor upon hearing the counsel for both the parties 

and on perusal of materials on record, framed charge U/S 302 IPC against the 

accused. The charge was read over and explained to the accused to which he 

                                                     Contd----P/3



                                                           :::3:::

pleaded not guilty and claimed for the trial.   

6. To bring home the charge U/S 302 IPC, prosecution has examined 

as many as 13 witnesses whereas the defence adduced none. The defence plea 

recorded U/S 313 Cr.P.C is of total denial.   

7. Point for determination:-  

(i)  Whether  on  12/6/14  at  night  the  accused  Ratan  Barman  

committed murder by causing death of his wife Rashmi Baruah (Barman) by set  

her  on  fire  after  pouring  kerosene  oil  and  thereby  committed  an  offence  

punishable U/S 302 IPC ?

Discussion of evidence, decision and reason there of:- 

8. At  the  very  outset,  I  would  like  to  scrutinize  the  evidence  on 

record for the purpose of adjudicating the  charge against the accused. 

9. PW-1, Balen Baruah the informant as well as the elder brother of 

the  deceased,  deposed  that  deceased  Rashmi  Barman  got  married  with  the 

accused and after the marriage they resided as husband and wife. Out of the 

wedlock a child was born. He stated that whenever the deceased visited their 

house, she told that her husband demanded money for which his father gave an 

amount of Rs. 5,000/- to her. But thereafter again the deceased said that the 

accused  demanded  another  Rs.50,000/-  and  for  not  fulfilling  the  demand, 

accused killed her by setting her on fire pouring kerosene oil. On the day of 

incident,  accused  Ratan  Barman  over  phone  informed  his  one  sister  Jharna 

Barua  that  Rashmi  died  by  setting  fire  pouring  kerosene  oil.  Receiving  the 

information  immediately,  he  along  with  his  other  two  sisters  went  to 

Bongaigaon Civil Hospital. However he found Rashmi Barman on her way to 
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Barpeta. He found her whole body being burnt and on the way his sister died. 

On next day he filed the F.I.R Ext-1. During cross he stated that out of love 

affair  his  deceased  sister  eloped  with  the  accused  and  after  fifteen  days  of 

residing in the house of the accused, they got married but his parents did not 

attend the marriage. However he was present in the marriage. He further stated 

that in the F.I.R he had not mentioned that the accused at first demanded Rs. 

5,000/- which amount was given by his father. He also does not remember on 

which dates Rs. 5,000/- or Rs. 50,000/- was demanded. After the marriage both 

sides  used  to  visit  each  other’s  house.  But  he  never  had  seen  the  accused 

assaulting  or  torturing  his  sister.  He  also  admitted  that  the  deceased  never 

reported  him that  the  accused  had  tortured  her.  The  accused  himself  never 

demanded them money. He further stated that at about 10:00 P.M he heard about 

set Rashmi ablaze and on the next day at about 6:00 A.M his sister Jharna made 

a call to him. On next day at about 2:30 P.M the deceased died. He admitted that 

his sister was an angry and stubborn in nature. She on her own will got married 

with the accused. The accused incurred all expenditures for the treatment of his 

deceased sister as well as the rituals on her death. He had not seen how the 

incident  took  place.  The  neighbours  also  never  told  them  that  the  accused 

tortured his sister. 

10. PW-2, Paresh Barman is the uncle of the accused. He deposed that 

hearing that the deceased set fire herself, he went there and found her whole 

body being burnt. Accused took her to hospital. He proved his signature on the 

inquest report (Ext-2).  During cross he stated that the incident took place at 

around 12 midnight and on that day the Shardha ceremony of the mother of 

Nripen  Barman  was  held.  The  accused  also  came  to  the  house  of  Nripen 

Barman but he did not know how the deceased was burnt. He did not know 

about any quarrel between the accused and the deceased.  
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11. PW-3, Bijoy Baruah, the father of the deceased deposed that due 

to love, his daughter Rashmi eloped with the accused and out of the wedlock a 

child was born to them. He deposed that after the marriage at first the accused 

did not allow the deceased to come to her parental house but later on she used to 

visit her parental house. She told him that the accused demanded Rs. 50,000/- 

and then he asked her to tell the accused to come to his house but after one 

week his daughter died. One elder sister of the accused over phone informed his 

son-in-law Kamal Kalita about death of Rashmi. He knew that Rashmi Baruah 

died by setting herself ablaze pouring kerosene oil. After the incident she was 

taken to Bongaigaon Civil hospital but on the way to Barpeta Civil Hospital she 

died. During cross he stated that after the elopement, his daughter was residing 

in the house of accused for about one month and thereafter they got married. He 

also stated that till one month before the death, they used to visit the house of  

the accused. According to him also, the accused himself did not demand money 

from him. He did not remember on which dates his daughter asked him about 

money. He did not know how the deceased burnt. He also does not know if his 

daughter  committed suicide.  He did not  know if  on the day of  incident  the 

accused  and  the  deceased  returned  at  12:00  night  after  attending  Shradha 

ceremony of the mother of  Nripen Barman. On the next day morning at about 

5:00 A.M he came to know about death of his daughter Rashmi. He did not ask 

the accused about demand of money.

12. PW-4,  Kamal Kalita,  the elder sister's  husband of the deceased 

deposed that the accused had taken away the deceased and thereafter they got 

married. On the day of incident at about 2:00 A.M the elder sister of the accused 

over his cell phone informed that Rashmi was ablazing and she was taken to 

Swagat  Hospital.  His  wife  informed  his  father-in-law on  next  day  morning 

about the incident. According to him the tongue of the deceased was completely 
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burnt and she was not in a condition to talk. Later on Rashmi's father told him 

that accused demanded Rs. 50,000/-. During cross he stated that he had seen 

both accused and deceased leading conjugal life peacefully.  The deceased never 

told him about any demand made by the accused. He further stated that he came 

to know about the incident at about 2:00 A.M but he and his wife informed none 

about the incident on the very night.

13. PW-5,  Jayanta  Roy  deposed  that  he  got  the  information  that 

Rashmi set  her  ablaze  and later  on  Rashmi's  elder  sister  informed him that 

Rashmi died on the way to Barpeta Civil Hospital. He did not know about the 

relation of husband and wife of the accused and the deceased. Later on he came 

to know that Ratan Barman set Rashmi on fire by pouring kerosene oil. In cross 

examination he stated that Rashmi never told him about her husband.

14. PW-6,  Sanjeev  Kumar  Sharma,  the  then  Circle  Officer, 

Bongaigaon  Revenue  Circle,  Bongaigaon  deposed  that  on  14-6-14,  as  per 

direction of A.D.C.,  Bongaigaon,  he conducted inquest  on the dead body of 

Rashmi  Barman,  W/O  Sri  Ratan  Barman  identified  by  her  husband  Ratan 

Barman, in connection with Bongaigaon P.S. Case No. 337/14 U/S 304(B) IPC 

and found as follows:-

Eyes were closed. Mouth was also closed. There was burn injury 

on right and left hands. There was also burn injury on her chest and stomach. 

Complexion was swarthy. Hair was black and long. Approximately half portion 

of the body was found burnt. The inquest was done in the house of the accused 

Ratan Barman in presence of witnesses - Paresh Barman and Prafulla Sarma. 

Ext-2 is the inquest report and Ext-2(1) is his signature. During cross he stated 

that as per inquest report he did not notice any burn injury on the face and head 

of the deceased.  
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15. PW-7, Dr. A.K. Baruah  conducted the autopsy on the dead body 

of Rashmi Barman and found 2nd degree burn in the both anterior and posterior 

aspect of both upper limbs and only anterior aspect of stomach, chest and neck. 

The burn is ante mortem in nature. No other injury mark seen in the body and 

there is evidence of secondary infection over the burnt area.

16. The medical Officer opined that the woman died due to shock and 

dehydration from extensive 2nd degree burn in her body as  described above 

along  with  septicaemia  from  the  secondary  infection  over  burnt  areas.  2nd 

degree burn injury and the secondary infection over the burnt area is sufficient 

to cause death. He proved the postmortem report as Ext.3 in which Ext-3(1) is 

his  signature.  In  cross  examination  he  stated  that  in  the  report  it  is  not 

mentioned when the patient died. According to him in case of burn injury, the 

infection  in  the  area  of  burn  starts  after  5/7  days  of  the  occurrence.  The 

percentage of burn injury is not mentioned. He stated that in case of 2nd degree 

burn injury the tissues are also damaged but nerve may not be damaged and 

immediately after getting burn injury, the dehydration may start.

17. PW-8, Prafulla Kr. Sharma deposed that on the night at around 11 

P.M hearing that Rashmi set her body ablaze, he went there and had seen her 

neck, chest and stomach ablaze. At that time the accused was present there and 

the people were trying to put off the fire with cloth. Immediately she was taken 

to hospital and on the way to Barpeta Civil Hospital she died. He proved his 

signature in the inquest  report  vide Ext-2(3).  During cross he stated that  he 

never had seen any quarrel between the accused and deceased and he noticed 

both of them going for outing. According to him on the day of the incident the 

annual death anniversary of the mother of Nripen Barman  was held which was 

attended by both the accused and the deceased. Hearing hue and cry from the 
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house of the accused, he came out and had seen that Rashmi on road burning. 

The accused and his family members tried to put off the fire. He cannot say as 

to whether at that time she was able to talk as he had asked her nothing. He 

admitted that Rashmi was an angry woman. He heard that Rashmi committed 

suicide by setting herself ablaze. 

18. PW-9, Hari Narayan Barman heard that the wife of the accused 

died being brunt.  According to him also, the relation of the accused and the 

deceased was cordial.

19. PW-10,  Nripen Barman,  deposed that on the day of incident at 

around 10:00 P.M hearing that Rashmi is burning, he went to the house of the 

accused and found that she was taking to hospital. Later on, came to know that 

she died. During cross he stated that on the day of incident his mother's death 

anniversary was held in his house and both the accused and the deceased after 

taking meal in his house returned home at night but he had not noticed at what 

time they returned. However he found both the accused and the deceased in his 

house  talked  well.  He  heard  that  Rashmi  committed  suicide  by  setting  fire 

herself and the accused took her to hospital by 108 ambulance.

20. PW-11, Anurupa Barman deposed that on the day of incident at 

about 12/12:30 midnight hearing hue and cry in the house of the accused she 

came out from her house and had seen Rashmi Baruah ablaze lying in front of 

the house of the accused. At that time she was alive and she was able to talk but  

she asked her nothing and on next day Rashmi died. During cross examination 

she stated that the relation of the accused and deceased was cordial and she had 

never seen any quarrel between them. According to her Rashmi was an adamant 

and angry woman in nature. After the incident, the accused himself took Rashmi 
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to Hospital and the child of the deceased is still with the accused. He also stated 

that the accused and the deceased attended the death anniversary of the mother 

of Nripen Barman.

21. PW-12,  Ganesh Sarkar is  the Investigating Officer.  He deposed 

that on 13.06.14 at about 6:30 P.M on receiving the F.I.R from Balen Baruah, 

the  I/C,  made  GDE  No.  331  dated  13.06.14  and  sent  the  F.I.R   to  O/C, 

Bongaigaon  P.S  for  registering  a  case.  Thereafter  on  being  entrusted  to 

investigate  the  case,  he  (PW12)  recorded  the  statement  of  the  witnesses, 

prepared the sketch map of the place of occurrence and as it  was night,  he 

brought the dead body of Rashmi Baruah to the police station. Thereafter S.I.,  

Debajit Sarma was entrusted to investigate the case. During cross he stated that 

he had not seized any article from the place of occurrence. According to him 

PW1Balen Baruah had not stated before him that to fulfill the demand of the 

accused of Rs. 50,000/-, his father had given the money. He also confirmed that 

PW-3 Bijoy Baruah did not state before him that his son-in-law demanded Rs. 

50,000/- to which he asked the deceased to tell the accused to meet him. PW- 4, 

Kamal Kalita did not said before him that deceased's father told him that the 

accused demanded Rs. 50,000/-.

22. PW-13, Debajit Sarmah another Investigating Officer deposed that 

on being lodged the F.I.R., being the I/C, he made the GDE No- 331 dated 13-6-

14, sent the F.I.R to O/C, Bongaigaon P.S and entrusted ASI Ganesh Sarkar to 

investigate the case. Thereafter on being entrusted to investigate the case by the 

O/C, Bongaigaon P.S., he arrested the accused, took steps for inquest on the 

dead  body  by  Executive  Magistrate,  sent  the  dead  body  for  post  mortem 

examination,  collected  the  Post  Mortem  Report,  and  at  the  close  of  the 

investigation submitted charge sheet against accused Ratan Barman U/S 304(B) 
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IPC. He also proved the G.D. Entry No. 331 dated 13.06.14 vide Ext-5. During 

cross he admitted that Ext-5 reflects that it was prepared on that day i.e. on the 

day on which he deposed before the Court.

23. It is not disputed that the deceased Rashmi Barman died due to 

burn injury. In this case, none of the witnesses stated in their deposition that  

they  ever  heard  or  seen any torture  meted on the  deceased by the  accused. 

Moreover  though  PW-1  the  elder  brother  of  the  deceased  stated  that  the 

deceased reported that the accused demanded money for which his father gave 

an amount of Rs. 5,000/- to the deceased and thereafter again the deceased told 

about demand of Rs. 50,000/- made by the accused but PW-3 the father of the 

deceased himself did not state about giving Rs. 5,000/- out of the demand. His 

only evidence is that his deceased daughter told him that the accused demanded 

Rs. 50,000/- to which he asks her to tell the accused to meet him. The fact of  

giving Rs.  5000/-  was also not  stated by  PW-1 before  police.  Another  near 

relative PW-4, Kamal Kalita stated that the deceased's father told him that the 

accused demanded money but during cross examination PW-4 asserted that the 

deceased  never  told  him  about  demand  of  the  accused.  Contradicting  own 

statement both PW-1 and PW-3 stated that  they did not  get  any demand of 

money from the accused and that the deceased Rashmi Barua never complained 

against the accused regarding any torture or cruelty meted upon her. PW-1 also 

clearly stated that no any neighbour of the accused ever reported them that the 

accused  tortured  his  wife.  PW-3  also  did  not  remember  on  which  date  the 

deceased sought him for money. He asked nothing to the accused about money. 

According to PW-4 the brother-in-law of the deceased, accused and deceased 

maintained cordial relation in their conjugal life. Another brother-in-law of the 

deceased PW5 also stated that the deceased never reported him anything about 

her  husband.  PW-8,  PW-10  and  PW-11  the  neighbours  of  the  accused 
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categorically stated that the relation between the accused and the deceased was 

good. There is no evidence that the victim was subjected to cruelty soon before 

her  death.  Though the  victim died due to  burn  injury  within three  years  of 

marriage,  mere  vague  statement  about  demand  of  money  is  an  omnibus 

statement highly insufficient to prove the ingredients of offence U/S 304 B IPC. 

There is no evidence as regard the conduct of the accused to reveal the act of 

cruelty  and harassment.  There  is  no  iota  of  evidence  about  any  harassment 

meted to the victim by the accused. From the evidence of PW 1 and PW 3 the 

fact of giving Rs. 5,000/- though not proved, even if believed, would not come 

within the purview of dowry. The evidence on record is totally insufficient to 

prove the factum of cruelty on the part of the accused. More so, it is in the 

evidence that there are cordial relation between the accused and the victim.

24. Certain  other  circumstance,  as  surfaced  in  evidence  or  record, 

needs consideration. In this case there is no direct evidence of eye witness. The 

law regarding circumstantial evidence is well settled. When a case rest upon 

circumstantial evidence, such evidence must satisfy three tests:

      (i) the circumstances from which an inference of guilt is sought to be 

drawn, must be cogently and firmly established;

      (ii) those circumstances should be of a definite tendency unerringly 

pointing towards guilt of the accused;

     (iii) the circumstances, taken cumulatively, should form a chain so 

complete that there is no escape from the conclusion that within all 

human probability the crime was committed by the accused and none 

else.

25. In the light of legal position about the circumstantial evidence, let 

us examine whether the evidences in this case satisfies the requirements of law. 

                             Contd----P/12



                                                           :::12:::

26. The PW11 is the first person who hearing hue and cry from the 

house of the accused at 12/12:30 midnight, came out from his house and found 

the deceased in burning condition lying in front of the house of the accused. He 

had seen the accused and his mother there. According to him accused Ratan 

himself took the victim to hospital on that very night. Further as per evidence of 

the  PWs,  on  the  very  day,  the  death  anniversary  of  the  mother  of  Nripen 

Barman (PW-10) was held in their village. According to PW-10 for the death 

anniversary of his mother he invited about 300/400 persons and the accused 

along  with  the  deceased  also  attended  the  function  and  taking  meal  they 

returned home at night. However he did not notice at what time they returned. 

As per his evidence, both the accused and the deceased talked well with them 

on that day. So soon before the death, both accused and deceased were found in 

maintaining cordial relation. In statement U/S 313 Cr.PC, accused stated that on 

that day of incident he and his deceased wife attended the death anniversary of 

one neighbour and after returning home he was watching TV while his wife 

entered into the kitchen. Thereafter hearing hue and cry he coming out from his 

house found his wife on road in front of his house ablaze. He also stated that his  

wife has a tendency to be rich for which she felt depressed. The neighbouring 

witness PW-8 corroborating the version of the accused stated that at 11.00 PM 

hearing that the victim Rashmi set herself on fire by pouring kerosene oil, he 

proceeded towards the house of the accused and found the victim burning upon 

road. Moreover, it was the accused Ratan and his family members who tried to 

put off the fire and it was he who took the victim to hospital. The elder sister of 

the accused informed the family members of the deceased. The accused did not 

make any attempt to run away from the place of occurrence. The father of the 

victim (PW-3) stated that he does not know how the victim was burnt. He also 

does not know if she committed suicide. PW 2, PW-8 and PW-10 heard that the 

victim committed suicide by setting fire herself. Though PW-4 the elder sister's 
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husband of the deceased and his wife Jharna Baruah the deceased's elder sister 

were informed on the very night by the elder sister of the accused that Rashmi 

sustained  burn,  but  they  informed  none  on  the  very  night  and  only  in  the 

morning Jharna informed her father. Even after receiving the information about 

death of Rashmi, her parents and own sister did not come to see her dead body.  

So had they suspected that the accused killed the victim, why immediately they 

did not rush to the place of occurrence or did not inform other family members. 

It is also in the evidence of the PWs that the deceased was a woman of adamant 

and angry in nature. PW 3 the father of the deceased stated that he did not know 

if Rashmi committed suicide. Moreover, at the time of death, deceased's son 

was only 4 months old and since the day of incident till date the child is with the 

accused. There is no evidence that the family members of the deceased ever 

enquire about the child. They left the child in the fate of the accused.

27. As per postmortem report there is presence of 2nd degree burn in 

both anterior and posterior aspect of both upper limbs and anterior aspect of 

stomach, chest and neck. She sustained burn injury in her both limbs. With the 

above injuries particularly the burn injuries on both hand gives an indication of 

possibility of committing suicide by setting ablaze herself. On scrutiny the only 

thing established is that at the time of incident the accused was present in his 

house. But mere presence of the accused in house at the time of death of the 

deceased does not ipso facto connect him with the alleged offence. This single 

circumstance by itself is too feeble to connect the accused with murder of his  

wife. Moreover besides the accused his mother was also present there as per 

evidence of PW 11. No any article such as kerosene gallon, match box, match 

stick etc. was recovered from the place of occurrence.  It is the accused who 

tried to put off the fire and had taken the deceased to hospital immediately after 

the occurrence. The allegation of demand of money and killing the deceased by 
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the  accused  as  a  matter  of  conjecture  and  suspicion  only  and  it  bears  no 

evidentiary  value  in  the  eye  of  law  in  view  of  the  established  law  that  a 

suspicion, howsoever strong it may be, cannot take the place of proof. On the 

basis of evidences available on record, it is not possible to draw an irresistible 

conclusion  which  is  incompatible  with  innocence  of  the  accused  so  as  to 

complete the chain as required under the existing law of evidence.

28. From the evidence discussed above, I find that three conditions 

which are necessary to be satisfied before circumstantial evidence can be made 

the basis for conviction have not been fulfilled. Taking all these pictures of the 

whole  episode  that  emerges  is  that  there  is  a  reasonable  possibility  of  the 

deceased who is adamant and angry in nature having made up her mind to end 

her life due to frustration for the economic condition of her husband    who is a 

labour in occupation. Thus the evidence on record falls short of proving the 

guilt of the accused beyond all reasonable doubt.

29. From the above, I hold that the prosecution has not been able to 

prove its case against the accused for the alleged offence punishable u/s 302 

IPC. Accordingly, accused Ratan Barman is acquitted on benefit of doubt and 

set him at liberty forthwith. His bail bond shall remain in force till  next six 

months.

30. Given under my hand and the seal of this court on this 18th day of 

September, 2015.

Dictated and corrected by me,  
                                              (I. Barman)             

                                                                     Sessions Judge     
                Bongaigaon   

    (I. Barman)           
 Sessions Judge,
   Bongaigaon. 
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Prosecution witness:
PW 1 – Sri Balen Baruah
PW 2 – Sri Paresh Barman
PW 3 – Sri Bijoy Baruah
PW 4 – Sri Kamal Kalita
PW 5 – Sri Jayanta Ray
PW 6 – Sri Sanjeev Kumar Sharma
PW 7 – Dr. A.K. Baruah
PW 8 – Sri Prafulla Kumar Sharma
PW 9 – Sri Hari Narayan Barman
PW10- Sri Nripen Barman
PW11- Smt. Anurupa Barman
PW12- Sri Ganesh Sarkar
PW13- Sri Debojit Sarmah

Defence Witness:
Nil.

Documents Exhibited by Prosecution:
Ext-1 FIR.
Ext-2 Inquest report. 
Ext-3 Postmortem report.
Ext-4 Charge sheet.
Ext-5 Extract copy of North Bongaigaon P.P. GDE No. 331 dtd. 13.06.2014. 

Defence Exhibit:
Nil

                                    ( I. Barman )
                     Sessions Judge,

                                                                                                   Bongaigaon


